CENTRAL ADMINISTRATIVE TRIBUNAL . 4
ALLAHABAD BENCH, ALLABABAD . s

Misce, Applicatian Ne: 560 of 1993

GeS oKumar ‘ *ssseee Applicants, :

Versus

Unien of Indi# & ors, sessses Re
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Hen'ble Mr, KiPbayya, A.m,
Hen'ble Mr, A KeSimha, J.M

Tﬁis Misge. petitien 560 eof 1993| has

been moved witH a Prayer teo dismiss tha

#pplicatien (CllA, 470/93) on the ground eof
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:Fer the applicant on 24,3,93,

44¢#d in this petition that

CleR.P.F, which lls armec ferces of the U

uhder Section 2Ma) af the C.A,T, Act, 1985

and that the peplsens belanging te armed
eff the union arel barred from P#rvieu of| the

Tnibunal angd singe the @pplicant is wap

as Sub Inspecten in CiR.P.F Rllahabad, Lhe

Tribunal cannet Wntertain the service mdttep

asihe belongs tollarmed Forces, within tH

megning section 2(2) of the Csh T, Act,
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Having regard of he above pe§itien, we

are of the viey Hhat the Tribunal has ng

jurlisdictisn to 8Qjudicete the matter ang

accprdingly the adplicatisn is dismissed |
The stay erder gr3hted earlier stands
vacated, :
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